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October, 2007.

o Judicial Mamber.
. B. Bhukla, Adminisztrative Hembeor.

. Applicant.

CORAM . Hon'ble My, M. . Chauhan,
Hen'ble My, J

Hansrad Bairwa

S/c Shri Ram Korya Bairwva,

Aged about 33 years,

R/o Sapotra, Near GiAnesh Dharamshala,

Tahsil Madoti.

By Advocate : Shri Mukesh Kumar Goyal.

vs.

1. Unicn of India

Through its Secrstary,

Eﬂs}"ﬂv“""ma'ﬂ"" of Bost Dal Bhawan

catuiran e - R g

Sansad Marg,

New Delhi,

Pestal Inspector,
Karauli Sub-Division,

Karaulii.

The Postmaster,
Sub-Post Qffice,
Sgpotra.

The Superin*@ﬂdent of Post Cffices,

Sazwail madhopur

Divigion Sawai Maaaonurv

: CRDER {DRAL)
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The applicant has filed this OA thereby praying for

the following reliefs :-

“1. The respondents may kindly be directed to
censider the case of *the applicant and alse to

;
regularize the services of the applicant.

2. That the respondents may Kindly e directed to
gilve priority £for  appointment to the zpplicant on
tha post of ‘Dak  Vitaral’ in pursusnce  of
advertisament issued cn 17.8.2007.

3. Any other order which this Hon'ble Tribunal may
deem £it, Just and proper in  the facts znd

clrcumstances of tThe case, sams may Xiadly b
in favour of the applicant.
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& . The cost of this corigirnal application wmawy
kindly be awazxded in favour of the applicant.”
2. We have heard the Learned Counssl for the spplicant
at admission stage. Learned Ceunsel for the applicant

submits that he has been working with the respondents
since 1584-85 and has thus attained sufficient
experience. His apprehension is that no weightage will
be given by the department of his rendering sexvice with

them while conducting se2lecticn te the post of Dak

Vitarak.
3. We have given due consideraticn to the submissions
made by the lesarned counsal for the applicant. We are of

the view fhat the 02 cannot be entertained on
presunpticn. It is always open to the applicant to
challenge the selecticon in case he is not selected or die

ience with the
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weightage 1is =nobt given to this expe
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department, that stage has not com= as yet. As such, the

stage with no crder as to cesits.
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4. Accordingly, the Ci& stands disposed of at admission
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